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Thiz is an MA (Mao.396/55) for restoracion of Ta 317,92,
vhich was Aismizeed in Jefault on  11.2.93 aifter the counsel
for the appli-zant pleadsd no instructicns. The applicant
himgelf was nob pressnt on that date. The present appication

or reatovabicn has been £ilsd on 25,5095, after a delay of
abcout tws pears. The applicant ha=z 3lac filed an MA
(M0.297/95) for condonation of dzlay on the ground that he has
been suffering from mental 1»p1co:1~n and being ked ridden as
a res ulr thereof he could nuL “ttend hiz case. It iz alsa

stated thab when his ceounsel’ pleadsd no instructicns, no
notlces waz ifaned to him.  He haz alac ztaked thab copy of
the .f1~r datel 11.9.93 was not =ent Lo hlm ard it woaght to
have Iwen sent by vegistered post. The applicant has already
talen ":luncary retivement  wW.el.L. 19.a.93 F/1l. The

certificabte from = Docter indicaktes thact the applicant was
euffering from wental Jdepression w.elf. _5.1.Ju. How lonyg the
mental dzpression continued, is not known. The contents of
rara=2 of the veply filed on behali of the raegpondsnt show
that the applicant has been on leave Jdue ko urgent domestic
work alac for sometime during the yzar 1993, In fact, the
restoraticon application should have been £i12d within a pericd
of 30 Azyvs from the date of the impogned cvdesr.  The TR was
listad for hearing on 11.9.93, on which date the counsel for
th: zprdicant pleaded no 1n:rrUﬂtion:. In the ciroumstances,
it waz thoght not necsezary ko izsue an[ notice to the
aprlicant and this Rench of the Trikunal chose to Jdismizs the
TA in default. The applicant cught o have shown sufficient
czz: for his non-aprzavsnce at the tine of the hsaring of the
aez and he shoul] have explained such an incrdinate dslay in
sznbing these Misc. Applications for condonztion of delay
nd for vastoration of the TA. The Jqrounds urged on behalf of
the applicant for condonstion of Jdelay and for restoration
appar o ke ouite vagus and they 3o not constitute any
enfficient cavseveason for condonation.

2. In thes civcumstances, thas C. Applications for
condonation  of delay and for restovation of the T2 are
dismissed.
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